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Shri Tangamani: The Deputy Minis-
ter admitted that there had been 
evasion of sales tax. But in reply to 
starred question No. 1422 asked on 2nd 
April, 1958, the Minister has stated 
that the State Governments have 
agreed to impose uniform rates on 
special goods at one point at 7 per 
cent., and that will help to avoid this 
evasion of sales tax. May I know how 
many State Governments have accept-
ed the imposition of sales tax at one 
point at 7 per cent.?

Mr. Speaker: It does not arise out of 
this question. This relates to Solan in 
Himachal Pradesh. The hon. Member 
is talking of Kanyakumari.

8hri Tangamani: The State Govern-
ments were asked. . . .

Mr. Speaker: This is a small ques-
tion relating to evasion within the 
State itself by traders bringing things 
in trucks and evading payment of 
sales tax___

Pandit G. B. Pant: It is not evasion. 
There is no law now.

Mr. Speaker: . . . . i n  a particular 
area, in Solan, in Himachal Pradesh, 
on the way to Simla.

Shri Tangamani: This sales ta x .. . .
Mr. Speaker: Sales tax applies to 

the whole of India. Therefore, shall 
we go on asking questions with respect 
to Kerala? The hon. Member is 
clever. He may ask a question 
separately.

Life Insurance Corporation

-f-
f  Shri Narayanankutty 
I Menon:

Shri Rajendra Singh:
*1823. Shri Easwara Iyer:

] Shri Hem Barua:
| Shri Yajnik:

Shri A. K. Gopalan:

Will the Minister of Finance be
pleased to state:

(a) whether half of the lapsed 
policy fund of the erstwhile National 
Insurance Company Limited now 
taken over by the Life Insurance Cor- 
portation is invested in private com-
panies; and

(b) whether these companies have 
the capacity to pay back these invest-
ments?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The National 
Insurance Company Limited did not 
have a lapsed policy fund. With your 
permission Mr. Speaker, I may inform 
the hon. Member that they had a 
fund called Capital Obligation Fund.

(b) The question does not arise.
Shri Narayanankatty Menon:

May I know whether any part of this 
fund of the National Insurance Com-
pany has been invested in private 
companies before nationalisation, and 
if so, the extent of the fund invested?

Shri B. R. Bhagat: Out of this Capi-
tal Ogligation Fund, a sum of Rs. 6*50 
lakhs was invested in two private limi-
ted companies.



Shri Narayan ankutty Menon:
May I know whether it is a fact that 
this fund has been invested in two 
companies called the Reform Flour 
Mills and Snow-white Products, Which 
could not be traced even by the Regis-
trar of Joint-stock Companies at 
present?

Shri B. R. Bhagat: It has been in-
vested in two companies named as 
J & K. Cotton Spinning and Weaving 
Mills Ltd. and Impex (India) Ltd.

Shri Hem Barua: The Deputy Min-
ister has just now said that this Capi-
tal Obligation Fund has been invest-
ed in private companies. May I know 
how many of the private companies 
in which this Capital Obligation Fund 
has been invested are controlled by 
Singhania?
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for anybody on earth to get rid of the
mischief. Those outside are equally 
entitled to respect as hon. Members 
hire. We are only the agents of the 
general public.

Therefore, except in exceptional 
cases where the conduct is grossly 
unsatisfactory and there is something 
to be attributed against Government 
itself as a party, I am not going to 
allow individual cases of this kind to 
ho brought up before this House even 
if it be to extol them, or otherwise to 
condemn them. Let us avoid there 
references.

Shri Hem Barua: May I make a
humble suggestion? It is this, that 
Singhania is not an individual in the 
context of our economic life. He is an 
institution.
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Shri B. R. Bhagat: I think both of 
them are controlled by Singhania.

Shri Hem Barua: What is the num-
ber of companies controlled by Singh-
ania and what is the amount of in-
vestment made by the LJC?

Mr. Speaker: How does that arise?

Shri Hem Barua: It arises because
it is connected wit), this.

Mr. Speaker: Are we going into
the names of all the traders and busi-
nessmen in this country, and asking 
which company is controlled by which 
man? Are we going to get rid 
of the private enterprise altogether? 
1 am not going into these details. So 
long as the private enterprise is there, 
is it a crime for any person to take 
interest if he is a businessman? 1 
would not allow any question to be 
asked here which makes the person 
against whom any question is asked 
appear as if he were a criminal out-
side. I am sorry. Hon. Members are 
not aware of their own importance. 
Whatever they say here gets so much 
of publicity outside that when once 
the mischief is done, it is impossible

Mr. Speaker: What if?

Shri Hem Barua: Singhania is not 
an individual in the context of our 
economic life today. He is an insti-
tution. and as an institution, he con-
trols certain companies in which the 
L1C has made certain investments. I 
just want to know—it is an innocuous 
question—as a humble citizen, how 
many companies, are in his possession 
( I do not say ‘controlled’, because 
‘controlled’ is a bad word—and English 
is not one of my strong points) and 
what the amount so far invested is.

Mr. Speaker: There arc a number of 
persons who are interested in various 
companies in which the LIC might 
have purchased some shares. Are we 
going into the cases of all those per-
son? who are interested and so on? 
How does that arise individually?

Shri Hem Barua: He is an insti-
tution.

Mr. Speaker: All of us are also
institutions.

Shrf Hem Barua: Singhania is as 
much an institution as Mundhra is.



Mx. Speaker: I am going to avoid
this question even if he be an institu-
tion.

Shri Y a jn ik : May I know what eff-
orts are being made by the LIC in 
order to recover all these funds that 
are invested in concerns which are 
not giving dividends today?

Shri B. R. Bhagat: The hon. Mem-
ber has asked a larger question, but 
I can answer about this specific 
matter. Firstly, I want to disabuse the 
hon. Members of the confusion that 
they have in their minds, by saying 
that the investment has not been made 
by the LIC. This investment was 
made by the private company 
before the corporation came into 
existence. Secondly, so far as the LIC 
is concerned it is taking all steps to 
recover the amount: and even legal 
steps are being contemplated by the 
LIC.

Shri Narayanankutty Menon: Is it
not a fact that some fund of this 
National Insurance Company has been 
invested in Reform Flour Mills, and 
Snow-white Products, before the 
companies were taken over by the 
LIC?

Shri B. R. Bhagat: It has been in-
vested in only the two companies 
which I have just mentioned.

Mr. Speaker: The other two com-
panies which he had mentioned.

National Research Fellowship

*1824. Shri Harish Chandra Mathur:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state:

(a) how many fellowships under 
the National Research Fellowships 
Scheme were offered during the years
1956-57 and 1957-58 and how many 
Of these were availed of;
'yj
i (b) if all the followshjps have not 

t£en availed of, the reasons therefor; 
# d
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(c) the stepse being taken to make
the scheme and programme more
effective?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kablr): (a) In 1956-57, thirty-eight 
National Research Fellowships were
offered, of which 32 weie utilised.

In 1957-58, no Fellowships were
offered.

(b) Lack of suitable candidates.

(c) The scheme is being given wide 
publicity and facilities for research 
and hij’her studios are being expended 
and improved.

Peace-time Establishment of the 
Ordnance Installations

*1809. Shrimati Sucheta Kripalani:
Will the Minister of Defence be 
pleased to state:

(a) whether it is a fact that the 
peace-time establishment of the Ord-
nance Installation has not yet been 
fixed:

(b) if so. when it is Jikel3' to be 
fixed;

(c) whether it is a fact that persona 
with 14 to 18 years service are still 
temporary in the Ordnance Installa- 
tions:

(d) if so, the reasons therefor;

(e) whether it is a fact that persons 
in the Stores Department, even after, 
having rendered more than 15 years 
service in higher grades, become entit-
led to pension on the basis of their 
substantive pay; and

(f) if so, the action proposed to be 
taken in the matter?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) Yes.

(b) It is not possible to indicate any 
definite date.

(c) Yes.
(d) Large scale recruitment was 

made in the Army Ordnance Crops 
during the period 1941-45. As the 
personnel recruited belong more or
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